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THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING, AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY) : (a) Yes. 

(b) Tbe matter bas not come up for 
the consideration of the Government of 
India. 

(c) This will be considered by the State 
Bank. 

DI9CUSlilons on Na,mada Valley 
Development 

9181. SHRI D. V. SINGH; Will the 
Minister of IRRIGATION AND POWER be 
pleased to state : 

(a) whether any minutes of discussions 
were recorded in tbe meeting beld on the 
18th and 19th Jaooary, 1968 between the 
officers of Ibe Central Government and the 
officers of tbe Madbya Pradesh Government 
in connection witb Narmada Valley Develop-
ment; 

(b) whether any draft minutes were pre-
pared of tbe discussion held between the 
officers of the Central Government and the 
officers of the Madhya Pradesh Government 
on the same subject on the 10th April, 
1968 ; 

(c) whether Government propose to lay 
on the Table copies of the minutes, if record-
ed, of the discussion beld on the 18th and 
19th January, 1968 and the draft minutes, if 
recorded, of the discussion held on the 10th 
April, 1968 ; and 

(d) whether at a meeting between the 
officials of the Central Government and of 
the Madbya Pradesh Government held on the 
11tb April, 1968, the former refused to record 
tbe minutes as a result of wbich tbe talks 
broke down and if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) to (d). The position baa 
already been explained in the statement made 
in Lok Sabha on the 16tb April, 1968, in 
response to a Calling Attention Notice. 

Punasa and Bargl Ptojectl 

9182. SHRI D. V. SINGH: Will the 
Minister of IRRIGATION AND POWER be 
pleased \0 state : 

(a) whetber GovernlTlent haYe sa ~ e  

the Punasa and Bargi Projecta submitted by 
the Madbya Pradesh Government; 

(b) if not, the reasons therefor; and 
(c) if the reply to part (a) be in the affir-

mative, the details and outlay of the project, 
with modifications, if any, which Government 
sanctioned ? 

THE DEPUTY MINISTER IN THE 
~  OF IRRIGATION AND 

POwI!R (SHRI SIDDHESHWAR 
PRASAD): (a) and (b). The State Govern-
ment submitted the Barai Project Report in 
February, 1969. This is under technical 
scrutiny in the Central Water and Power 
Commission. Puoasa Report is a .. ailed. 

(c) Does not arise. 

ForellD ExcbaDle Allowed to Firms In 
FUm Iaclutry 

9183. SHRI K. N. PANDEY: Will the 
Minister of FINANCE l:e pleased to state: 

(a) the amount of foreign exchange sanc-
tioned to the following persons in the Film 
industry during tbe last three years (i) Sbri 
J. Om Prakesh, (ii) Shri Dalip Kumar, (ill) 
Shri Sbaahi Kapoor, (iv) Sbri Shammi 
Kapoor; and 

(b) tbe purpose for which the foreian 
exchanae was sanctioned ? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (al and (b). No 
foreian exchange was released in favour of 
Sarvashri Dalip Kumar, Sbaabi Kapoor and 
Shammi Kapoor, durinll the last three yeBJs. 
Information in respect of Shri J. Om Praka!h 
is beinll collected and a statement will be laid 
on the Table of the House. 

Mil. Hlndaatan .PlUd .... on Gla. 
Works Ltd., Calcutta 

9184. SHRI K. N. PANDEY: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether M:s. Hindustan PiIkinIIton 
Glass Works Ltd., Calcutta are allowed to 
remit profits and dividends and remittance on 
account of royalties and technical know how 
to their En8lish partners in London ; 

(b) if so,how much amount has been 
permitted during the last three yean ; and 

(c) whether Government are aware that 
this company is establishinll a plant to manu-
~ re tou,hened ~ ~  is not in the 



terms of the foreign collaborations ag reement 
apPlOved by Government and e ~ e  
will be losing 12 per cent excise duty on 
Glass ? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): Ca) and Cb). Remit-
tances of ptofits and dividends by foreign 
companies on their investments in India are 
allowed to be remitted freely after payment 
of Indian taxes. Payment on account of 
royalties and technical know-how fees by 
Indian companies to foreign companies in 
respect of approved projects are also freely 
allowed to be remitted abroad subject to 
deduction of taxes to the extent applicable. 
MIs. Hindustan Pilkington Glass Works Ltd., 
Calcutta did not declare any dividends for 
their financial years endinl October 1962 to 
October 1967. During 1968 the Indian com-
pany declared an interim dividend of 5% on 
a total issued equity capital of the company 
of Rs. ISO lakhs of which the non-resident 
holding company bolds 56.12%. Informa-
tion regarding tbe actual remittances is not 
readily available. It will be collec;ed and laid 
on the Table of tbe House. 

(c l Manufacture of tougbened glass does 
not need Government's approval under tbe 
Industries (R and D) Act, 1951. Thus Mis. 
Hindustan Pilkington Glass Works Ltd., 
Calcutta do not require Government's 
approval for the manufacture of toughened 
glass so long as no fresb foreign collaboration 
is involved for its manufacture and no import 
of capital equipment is involved. II is un-
derstood that Indian company had not so far 
started the production of toughened glass. 
'Tougbened glass' will fall within the category 
of "Sheet glass" and will therefore attract 
12% excise d:Jty leviable on "Sbeet glass". 
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